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Clarification on the statement  made by 

the Minister on recent-deaths  in Delhi due 

to consumption of spurious drugs 

THE DEPUTY CHAIRMAN: Chow-dhry 
Hari Singh. He is not here. Shri Ranjit Singh. 
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SHRI JOHN F. FERNANDES (Goa): 
Madam, we have no objection to the Home 
Minister making a statement on this tragedy 
but it could have been more appropriate if the 
Health Minister was present in the House 
because it is a matter pertaining to health. It is 
mentioned in the statement that the Delhi 
Administration has appointed a Commission 
of Inquiry. It would have been more 
appropriate if the Commission of Inquiry was 
appointed by the Central Government so that 
jurisdiction could be held by this Commission 
even in Uttar Pradesh where the spurious 
ayurvedic medicine was manufactured. 

Secondly, Madam, it was a year back when 
the Central Council for Research in Ayurveda 
and Siddha had cautioned the Government 
that there was some spurious drug being 
manufactured by some of the agencies 
without licence. Health Ministry was alerted, 
but there was no action on the part of the 
Government. Will you conduct an inquiry 
into this matter as to' how and why the Gov-
ernment did not act when they were alerted in 
the matter? 

[The Vice-Chairman (Shri Bhaskar Annaji 
Masodkar)   in the Chair]. 

Sir, the medicines which are termed as 
'ayurvedic' are not coming under the Drug 
Control Act. I would like to know whether 
this Act will be amended in future so that 
ayurvedic medicines are also brought under 
its purview. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Shri 
Suresh Pachouri, Not there Dr. Ratnakar 
Pandey. 
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of drugs, pharmaceuticals, cosmestics, 
etc. Under the guise of "industrial al-
cohol", that 15 per cent is also being 
diverted as rectified spirit and as arrack 
or as illicit liqucr or whatever it is. What 
I mean to say is that the Government 
should make it a point to see that the 
industrial alcohol or the laboratory 
alcohol is not diverted to arrack shops or 
for consumption as arrack. 

Sir, the hon. Minister mentioned that 
there is an enquiry Commission 
appointed in this regari but there is no 
time schedule. Is there any tint-
schedule? On which date they are 
supposed to submit their report and are 
you going to extend its terms or not? 
These things should be emphasised. I 
would like to advise that all the Sidha or 
Ayurvedic medicines etc. should exhibit 
the labuls containing the contents of the 
ingredients. It is a fact that so many 
Ayurvedic medicines contain very 
dangerous substances like Arsenic and 
Lead which are deleterious to the 
interest of the human health but these 
drugs do not display their labels with 
their ingredients. I would like to advise 
you to make it a point to see that they 
should display the ingredients. If it is 
warranted, you should amend the law 
eveto to ensure this. 

Sir, the ex-gratia announced is Rs. 
10,000 for the bereaved and Rs. 5,000 for 

the blind or semi -blind people. This: is 
too low an amount. I would like to 
advise the Government to see that the 
ex-gratia may be enhanced. In Andhra 
Pradesh, when there was a massacre 
among Harijans, the State Government 
was good  enough to announce ex-gratia 
to 1he tune of the one lakh rupees for 
esch person. Is the! Government taking  
steps to see thai it is enhanced? There 
are some of the clarifications which I 
would like to seek from the Minister. 

 

 DR. YELAMANCHILI SHIVAJI (Andhra 
Pradesh): Sir, as per the statement, it appears 
that there is laxity on the part of the Govern-
ment In spite of the licence having lapsed as 
long back as three years ago, the Uttar Pradesh 
government continued to supply alcohol to 
them. And the situation is the same in other 
States too. It is not peculiar to Uttar Pradesh. 
The same system is prevalent in other States 
also. The State Governments are depending 
more and more on sale of liquor and the 
taxation on it. Out of the total alcohol 
produced in each State, 85 per cent goes for 
arrack and 15 per cent goes as industrial 
alcohol for purposes 
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THE MINISTER OF STATE B THE 
MINISTRY OF PARLIAMEN TARY 
AFFAIRS AND THE MINIS TER OF 
STATE IN THE MINISTR OF HOME 
AFFAIRS (SHRI M.N. JACOB): Sir, this is 
an unfortuna tragedy that had occurred. As 
one « my friends, probably Mr. Jol 
Fernandes, has mentioned, this is matter 
mainly being looked into I the Controller of 
Drugs because to manufacturers of these 
drugs—ayurc vedic, pharmaceutical and all 
oth drugs—are   controlled    by  the    A 
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under which the Controller of Drugs is the 
authority to see that. But since the incident, 
the unfortunate thing, happened in Delhi, I 
took up the responsibility. I visited the place 
of the ocurrence of the tragedy. I also visited 
the hospitals. I held discussions with various 
officials. Finally, when we started the 
enquiry, at the preliminary stage we found 
that this so-called Karpoorasav was manufac-
tured in a unit of the Kamal Pharmacy in 
Ghaziabad in Uttar Pradesh State. So, we 
tried to contact on the very same day the U.P. 
Government and to get the full details about 
the manufacture. But, Sir, we were not able to 
get the full details as to what happened in the 
place of manufacture. Hon. Members have 
mentioned the number of bottles. I have given 
the number in my statement itself. I don't 
want to repeat that. All those bottles were 
seized by us and about 100 samples were 
taken for test in the laboratories, both in the 
forensic laboratory and also in the laboratory 
maintained by the Excise Department. All of 
them said that this is a poisonous thing, 
methyl alcohol. Some hon. Members 
mentioned that where we want to use so much 
of methyl alcohol. Sir, methyl alcohol cannot 
be used and should not be used. It is a poison. 
It is a poison that is not permitted anywhere. 
But, methyl   alcohol   .   .       (Interruptions) 

SHRI S. S. AHLUWALIA: How was it 
allowed? 

SHRI M. M. JACOB: That is why I am 
asking the question now. On 31-12-1988 the 
manufacturing licence of that firm ceased to 
exist. From (information, available with us, it 
appears that licence of the unit that 
manufactures it in U.P. was not renewed after 
31-12-1988 and still 4000 litres of potable 
alcohol were supplied to that factory 
continuously. It was to be supervised by the 
drugs authorities in that area where the 
incident occurred. Now, today I got a fax 
message from the Uttar Pradesh 

Government which I will share with the 
Members. It also forms a Yery important part 
of the evidence. Oft the main question, about 
the licence issued—the mechanism of 
supervision and quality control—it says, "the 
question will be replied by the Medical 
Department of the Government of Uttar 
Pradesh. The message also says, "under the 
Medicinal and Toilet Preparations (Excise 
Duty) Rule of 1966 there is a provision for 
taking samples by the exicise officer at least 
once in a month for analysis. The Kxcise 
Commissioner, Uttar Pradesh, had issued 
instructions in this behalf but these 
instructions were not followed in the case of' 
Kamal Pharmacy. We have been informed 
that action is being taken against the 
responsible officials of the Excise Department 
and that two inspectors who were found 
guilty have been suspended." This is all what 
I know about it. 

SHRI S.  S.  AHLUWALIA:     Why 
only suspension? Why were they not 
arrested? 

DR. RATNAKAR PANDEY: Why not  
the  Minister? 

SHRI S. S. AHLUWALIA: Why not the 
Secretary of Excise Department? 

SHRI M. M. JACOB: So many people 
have been killed. Till I get the   full   details... 
(Interruptions)... 

 
■ ■. Please, kindly tell what the label was 
these bottles bore. Please clarify. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
Gautamji, let him complete his reply. 

SHRI M'. M. JACOB: Accordingly to the 
Drugs and Cosmetics Rules, the label should 
shown the ingredients. Karpoorasav    bottles    
should    have 
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shown the ingredients. The bottles seized by 
us showed the company's name, as "KP", 
name 'Karpoorasav". The list of ingredients 
approved should be there. (.Interruption) That 
is why we have appointed an inquiry 
commission headed by a retired judge. His 
report has to come. Now the only thing is we 
have to wait till the report is available. You 
asked about the time factor, how long the 
inquiry would take. The inquiry time given 
toy us is two months. The judge has to submit 
his report within two months. Then you asked 
whether the judge could inquire into 
something that had happened in another State. 
Under the Commission of Inquiry the 
commission can call any witness from any 
part to give evidence. So that is *no bar... 

SHRI ANANT RAM JAISWAL: What are 
the terms of reference of the inquiry 
commission? 

SHRI M. M. JACOB: If you want to know 
the terms of reference, I can read them out to 
you for your information: 

-Number of persons who died or who were 
disabled due to the consumption of the 
said spurious brew; 

—Person or persons responsible for 
manufacturing, prepartion, storage, sale 
and supply of the said spurious brew; 

—Negligence, if any, of authorities 
responsible for checking such acts; 

—To recommend ways and means to 
prevent recurrence of such incidents; and 

—Any other matter relevant to the 
incident. 

These precisely are the terms of 
reference... 

SHRI S. S. AHLUWALIA: There is no 
mention about issuance of licence or permit. 

SHRI M. M. JACOB: I have mentioned at 
the beginning that this is not in the purview of 
the Home Ministry. It is controlled by the 
Drug Controller in the Health Ministry... 

SHRI S. S. AHLUWALIA: Are you not in 
charge of the Union Territory? 

SHRI M. M. JACOB: Yes; that is why this 
action has been taken by us. 

 
"I 

SHRI M. M. JACOB: Section 33(d): A 
licence for manufacture of ayurvedic and 
unani preparations is required under the 
Drugs and Cosmetics Act. This Act regulates 
manufacture, distribution and sale of drugs 
and cosmetics. Chapter IVA of the Act is 
applicable to ayurvedic and unani drugs. The 
Act provides for the constitution of an 
Ayurvedic and Unani Drugs Technical 
Advisory Committee to advise the Central 
Government and the State Governments on 
technical matters. Section 33(d) of the Act 
provides that from such date as may be fixed 
by the State Government no person shall 
manufacture for sale any ayurvedic or unani 
drug except under certain conditions. I have 
already mentioned what these conditions are 
in my earlier speech and also in the statement 
itself. So enforcement of the conditions is 
done at the point of the manufacture — 
monthly supervision. Now what we can do is 
to wait for the report of the judge and then 
look into the facts. In the meantime we will 
also get the report of the UP Government with 
all the details. Without getting all the details 
from the UP Government, I am not in a 
position to tell you what it is like ... 

SHRI S. S. AHLUWALIA: Permit is given 
by the Government. On whose 
recommendations did the Government of 
India give that permit? 
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* SHRI M. M. JACOB: It is not from 
the Government of India ... 

SHRI S. S. AHLUWALIA Alcohol is 
totally under the Government of India. 

SHRI M. M. JACOB: It is not alcohol as 
such. It is poison ... (Interruptions) . 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): No, no 
please don't interrupt. Let us not cross-
examine the Minister. It is not very fair. 
(Interruptions) Please sit down. The Minister 
is here to make a statement.  (Interruptions) 

SHRI M. S. GURUPADASWAMY (Uttar 
Pradesh): There is a clear authority oh the 
distribution of "alcohol. Alcohol is distributed 
by the Centre to all the State Governments and 
they in turn distribute Alcohol to various . 
enterprises. That is the system. So, the Centre 
does not directly distribute alcohol to 
individual entreprises ... (Interruptions) 

* SHRI M. M. JACOB: I had made 
that clear. Again, Sir, there was a 
question about what action has taken 
against the people who were found 
guilty ... (Interruptions) .. .1 will 
answer that question... (Interrup 

tions) ... The SHO of Jahangirpuri 
was immediately suspended. About 
the number of victims who died, one 
hundred and ninety-nine deaths were 
reported and cheques have been pre 
pared for 165 people. The next of the 
kin of some deceased are yet to be 
traced to pay them compensation. 
The number of -persons who were 
blinded is 44 and cheques have been 
prepared for all the 44 people . . . 
(Interruptions).... 

 

SHRI M. M. JACOB: There was a 
question regarding compensation ... 
(Interruptions) ... Rs. 10000 and Rs. 
5000 have been paid to the dead and 
the blinded...(Interruptions)... Again 
Mr. Yadav, the police is not supposed 
to take any action here. But there 
is a procedure... (Interruptions) . The 
Excise Inspector is there, the manu 
facturing place is there, there are so 
many other things. It will not be 
possible for a police officer to check 
every bottle in the shop... (Interrup 

tions) ... and it is not his job either. 
(Interruption).  

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): If you 
have finished then we. can proceed with the 
clarifications regard-in? the situation arising 
out of recent 
ccmmunal    violence    at   Varanasi.... 
(Interruptions) .. .Yes,. Mr.  Pandey. 

CLARIFICATION  ON THE   STATE-

MENT   MADE   BY  THE   MINISTER. 

ON    COMMUNAL    VIOLENCE    IN 

VARANASI 

 

 
 

 


